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DATE OF FILING

APPLICATION UNDER SECTION 19 OF T}’n?.
"ADMINISTRATIVE TRIBUNALS ACT, 1985
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DATE OF AECEIPT

IhmMntpaLtnan Mandalam,’ L

: Kz:ishna Dist:dct.

Ancs

1, ihe General Manager, =
-+ South Central Railway,
" Rail Ni 1ayarnosecunderabad.;.

2., The

'_Railt
3. The De

Cuntup

1‘ FParti

| 'I‘he particulars of the applicant is same as given__v_

in the cause-title.

notices and process on the above named. appl'icant is ‘that

_of_his co

ADVOCA‘IES

ef Pe rsonnel Ofﬂcer,
South [Central Railway,

Cli

layanf.sﬁecunsie;ab@@f_ L

uty Chief Mechanical Engineer, _
- Guntupalll Wagon Workshép, . .. .. .~
- South Central Railway, ' ce
alii, Krishna Dist:cict

‘ IETAILS OF THE APPLICATION

P,
aane

3 O the ica.nt.s..

unse]_ H/s P.KRISHNA REZIDY & &T,P. ARADA,

R 3-5-899 . I-‘.J.m ayathnagar, Hyde rabad-29

2. Particul Xs of the PE ondentss-‘

A4

NERS

te 2o 4o

*e 84 S

'Ihe address for service of

i

i

|
T i
1

dress for service of all notices ard Progess on

BY FOST, K :
REGISTRATION NO, SIGNATURES i
‘ | EGISTRARS |
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HY::&:RABAD BENCH:
AT HYDERABAD. .j '
_o.:;.ixzo. 19/0\\\ of 1997, !
Betweens ) |
DARAPUNENI VENKATESWARA RAD, |
S/c, VENKAYYA, | ;
"~ aged ako 24 years, o
B/o.Eleprolu Village, . -

I‘é_spondentg.

P
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the above named r‘eepondents are same as given in the cause

| 1) -Order No, B »
11) bate. . ‘. _—-3 NKL | X

i.ti) Passed w, : S : S

R

iv) b;ect in Briefs..‘Ib direct the respondents to appoint
| the applicant on land 1ooser ,s quota.

i
" 4, JURISDICTION OF THE TRIEUNAL; -
L " [ T
. Ie applicant aeclares that the subject matter of

-

the pre nt O.A 4is within the jurisdiction under Sec.14(;o

of the mmstrative Tz:l.bunals Act, 1985 o ' ;.

B e,

56 IT TION
filed 1s|/within the lim_itat.io:; as prescribed ‘inu Sec_.:.al_,ﬂ,r
of the Afministrative Tr.ibunals Act,1985

6. _&IE FAC’I‘S o@x 'I’!-IE CA&E:_

L I S R

(a) applicant sulmits that his father owned Ac o. 4915 cents

-y e W R
g - —q:- "_

o;f‘;'r 1and in R,S, b‘o.19/3 of Elaproiu village, Ibrahlmpatna!n
‘Mandalan, Krishna Distrct, The sald land was acqui red. by

the Railways for the purpose of constmction of Wagon Workshop.
- Award No; 5/7 5 was passed on 21_6..75 Even though the compensation

-
amount was paid to the applicant. S father he was not assigned

any land by the State Govemment. The e:pplicant js famlly was
mainly J_Tving on agricultural and the:e is no other source of

.1.1.ving. Under those circumstances t_he Railway Board in 1ts letter

dt, 31-12 32/1_1..83 prescribed oertain guidelines for the

zehahili ation of persons whose 1ands were acquired for t.he
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coz;str.uc, lon of the Carr_jiage Rapair Wo rkshop,
(b} 'I‘he app:l.icant may be pemitted to extract the

relevant conditions of the lett.er Whieh are as followss..l

"1 "I'he individual concerned should have leen displaced
him..,elf or he should be the son/daughter/ward/wife/
of a pemn d.isplaced from land on account of |
acquisit_:ion of the land by the Railways for the
1:;Pl'-"-".ll'e.c'it- . S )

2.0nly the job on such pie_fexehtial treatment should

e offered to the family.

3| This dispensation should be limited to recruigment
‘'made from outside in direct recruitment categories

and to the £irst recruitment or within a period
and two years after the acquisition of the land

‘wWhichever is 1_ate r.

,.

- 4,;&. must alsc he ensured t.hat, the displaced person
AR
E jdid not de::Lve any benefit through the State ﬁqvggrmen*g,w 1
Lin the fom of alternative cultivable land etg. | 7 '
‘5I The peréon concerned should fulfil the qualif.i:cations
for the posts in question and also ke found suitable
by the appropriate to recruitment committees. In
!the case Qf_G;otq)‘-Q“_; post for which recruitment to
be made through the Railway Service Commission,Chairman
or the memker of Railway Service Commission s:.rﬁould be |

w associated in the recruitment."
(c) The spplicant sulmits in July,1985 the applications were
Called £§r from the land displaced per‘sons/.o:_.l?is wi fe/_uor _his'

! : . .
son/or dl ughter, By the time of acquisition as the _apg;icant
was a minor, The W%apg;icant further suk‘m:i.j:s”itr.hat l’E.WaS_ ;

studied upto loth class, As soon as the applicant has Ibecang

- e

major, be appreached the 3rd respondent, kut he has not
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| ‘ .-_-’_ 43—
,ne.‘c:ei-iW—'}*fjl aﬁy.:.:gply. from the 3zd respondent, ==~ =
‘_(d) o applicant reliably learnt that when the applicat.}ons_ ‘
for éppolntment f£iled by some of the land loosers were
xejecteJi on the ground that the applications were fJ.led
after cut-off date that is on 31-3-1981, they appmached
this Hoﬁ';ble Trilunal. The Hon'kle Oentral hdministrative .
Trihanal,Hyderabad was pleased to allow all these xm:kx oxiginal

applicaﬁions. The Ist order of the Hon'hle Txibunal was

delivered on 12..12-198'7 in Review Application No.2/86 1n

T, 5.1\0.6‘77/86 The relevant portion of the order is as follows :s-.
| “One common objection has leen taken in regard to.

all the gpplicants, .f..é?. , thét all of them have .@p;ieq

afl:;er the due date i,e, 31.3-1981 and hence cannot be

corLsidezed for eémployment event -:-Lf they have satisfied

the other conditions, We are satisfied that _this object.‘!.on o

ﬁo# exclud.ing the gpplicants is untenable as admittedly

the department has entertained the spplication of
Smt, V, Savitrl after 31-3-1981, It is stated that her
case was t reated as a Special Case and she was given

apppintment, In regard to public appointments, it is not

open to the appointing authority to discriminate tetween

~edtizen and citizen and treat one individual as a

PR

special case, If relaxation can ke given to ore person for
appc'?intment thén the re appears no reasons why the
applicants should be given the Same beneﬁ.t:, though they
had |applied after the due qat;e i,e, 31-3..1981 o |

Under simiﬁ‘la\ar circumstances the Hon'ble Tribuna}l had an. occasion

td deiiver Judgment in O, A,No,765 cf 1988 on 18-.7..1990 and in
o. A.I\o.B4IJ/BB on 18.9..199¢, ‘Under those cimumstances the
Hon'hle Tx?.knna}. was pleased to hold that the cut off date”

is not fo]_.‘],OWEd xgnst Yoo 1and loosers who filed the applicati.on

for jobs tTinond the date were also d.ir_ectly gppointed in the
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| . - .

land loosers quota by the administraticn, The Hon'_'.b;e_ .
T;imnqlw in O,A.No.fis/a_e_m Was pleased to pass the following
ordersa
"_At‘the same time we are however not unmindful of the |
cox?sequence& We agree wj.f:.h the respondents that the

question cannot ke kept open for all time to come, In

the course of the hearing the respondents apprehended

that 1f the applicants succeed in this case thaj,r may
! — '

§

have to keep the gate open indefinitely, They were

i . - .
afraid that even persons who are infants at present,
may, on attaining majority andn acqu.irir;g suitable

qualifications stake their claims for jobs on the quota
system of one Job per displaced fam,i%y. Though thg.s_ may
ke an extreme case such a possihility cannct ke ruled
out, We therefore give the Reilways the liberty to
indilcate a fresh cut off date and not.ify it adequately.
They may however note that the present situation in
'their own creation by departing from the guidelines

? leading to the. judgments of th.is Trikunal to aveid
discz:{.minat.ion. If they want to succeed .'t.n their

attempts with the new cut off date, t:hey have to .follow |

the cut off dat.e str.‘l.ctly to avoid the type of situation

|
they apprehend,"

It is clear from the alove oxder of the Hon‘kle Trilunal that
the administration is bound to give only one job for a fanily

~whose lands were acquired by tkye administration, o

‘ . . - - . - . -

(®) e spplicant further sulmits that it is clear from
the oxders \_xejﬁe;zed to akove that thecut off date fixed :
earlier as 31, 3.'1981 was relaxed, Inspite of the observation
of the _Hon':Lle Tribunal that it is always open fdr the

administrat}on to prescrile other cut off date and adhere
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R At T .
to the sgrnE, the Railway Administration has not chosen to
.i.ni.:1:4::<5h.1c<~:-1 any cut off date so far, Ev.idently the Railway
Adminiatnation night have though that in the inte::est: of
the persone whose lands were gc_q_uired and who were depr.._tved

of their source of living should be. helped by .implementing ,
Raijway Bbaxd orders by giving one appointment for one fanily

(f) ~ As|sulmitted akove nokody in the family of the

applicant has l:aen appointed in land loosers quota or in

\
any other manner, The appliCant ,s paxents have also bacame

aged. In the interest of the family, the Hon'ble _Tribuna)
may ke pleased to direct the respondents to provide the
gpplicant szlth a suitable job in t-.he Wagon Wmhllhop. C‘untUpallio
Krishna Mftﬁct.
7. Slief soudhis f

In ﬁew of the facts mentioned in para é above, the
applicaxﬁt lﬁerein prays that this ‘Hon'w.b,le Trilunal may be
pleased to direct the regpondents to appoint the applicant
in Wagon wmshgp ,guntupall.t,xzishna Distrct 4in any post
elither GroUp ‘B! or Grouwp 'c' for which he is eligible based
on the eduJational qualification and pass such other or.der Of

orders, in the interests of justice,
. \

It iE also prayed that this Hon'ble Trilunal may
be pleased fo fix an early date for final haax;i.ng_qf_‘_the akove
0.A. and pass such other order or orders in the interests

of justice, |

altemat_ive ior efficacious remedy except to approach this'

e T

k"

Hon‘ble Trimnaz by way of filing this 0 A. B
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which thi

s T o

any court of law or any other authority or any other be

of the Tribunal,

1) Pdstal Order No

g \1-6527 1 )ﬂ

ii)Dates

ii)amount Qf_fts.ﬁg/-r (Rupees f£ifty only). __— |
1

T - |

s,  of Inde e s e |

12, Detad

Arn

documents to he xelied upon is enclosed

Al

the same.'

R/O.Elapl
Distx:l.ct,

paragrap

Index .1.n duplicate containing the details of

9..&229.&22.‘5&.‘2’

e

leldef and infommation,

0 LSede . - MHCANT-
COUNSEL FOR THE APPLICANT.
HYDERABAD,
To

" Ihe '-neg’iﬁgnrar, |

Central .
Hyde raba

d.”

n. Tdmal‘

% NemMakon ot Feoxo |

: L
5 1 to 13 are true to the best-. of my }mowledge

|

1

8 appliﬁgatiop‘;;haé been'made is not pending kefore

pch

1 the material papers are filed duly indexing

W o

olu vinage 'Ib:al'ﬂmpatnan Mandalm, Krisrma
dc hezeby declare that. the eontents stated above in .,

‘ . .
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any out off date.

-:'2:

Hence, your honour may be pleased

i

. .
1 : i
[
1

to éntertain my applicatioxi uo Join in ény Ciass IV

- - { . . "
employee in.your Hallway Wegon Repair HWorkshop. I studied
“upto VIII Class. I qtzalified .for“ being a_pﬁdint any
Class - IV employee iu Wagon Acpair Warkshop.

. Hehce, I may,
any CIa:sq.,IV _em,p_loyee i

EL AP OLU, i

. ¢
Date :09=09=1997 |

AN on

o,
St ed

be

i SR '
(¢ DAAPUNBNT VENKATE SWARA KAO)

| |
ﬁ;e_ase;i to appoint as in

.'=
‘r

|
i
i
! Be- pleased ‘to consider
- M@m@f@

¥

Parapuneri Venkateswara a0y

. 8/0. Venkayy

a
ELAPROLU - 521 228, |

- Via. KmdApallYa
‘Kerishna Dist.

Copies_submitted to;

\K e’ Gerieral Manager,

South Central rellvay

Ra11 Nilayam, 1
SECUNDEABAD (A.P.)

2o
Hail Nilayanm,

. ADDRESs FOu COXdESPONDEICEL=

e Chief personnel Officer,
South Central Hailwey,

SECUNDEAABAD = (A.P.
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REGD. POST WITH IH ACK. DUE '
L //_

To

Befoi'e thel Deputy Chief Mechanical Englneep,
Wagon Rep#r Workshop, .
South Central Railaay,

 Guntupalli)
. Ibrahimpa tiam Mand:xlam ‘
Kri shna Diﬁtrict. ‘

Respected S[ir ’

m father, Sri Dara,paneni Venkayya, son of
Venkatappaia.".h, whe was the owner of e <049k cents of land
in BuSeN0el §/3 of Elaprolu Village, Ibra.himpamam Mandailam
Kxishna Disz.‘rict. e lanc Was acquired for the purpose
of . cons u-uc[tim 6f Raillvay wagon Repair- Warkshop at

Gun tupalll uhder Award @@é@@ﬁ@ No.5/75.

According to tiallway Board ins tructions otie
job can be given for fhmi],y of land looser in addition
tC payment ofl coupensation. [ang w28 assigned to provide
Job  to the 1aLad looser op auy nesber of the family by the
az;aﬁa Governm#nt.‘ J;’sybmit that hone of members of my |
family i.e., n&y father, my mother apre assigned any by the
State Govemmént. Hence, I am eligible for be:lng given a

Job in your Wa‘gon Repair WQrkshOp.

EarlLer there waa scre doubt about entertainment
of applicaticns for appointment under land loosers quota
beyond 31.3.1981. But, the Hon'bl.e Central Adminis trative
Tribunal, Hydedabad in T-A-No.6??/86 was pleased to hold
as the out off ldate prescribed by the administraticg was
not adhere to the a.dministration- Ihe apijl;catiorzs of
thie land looserL call be entertained without restrictions
wha tsoever rega}*ding limitation- But, the Eon'ble ribunal
was pleased to $bserVe that ‘1t is always open to the
Railway adadniszimtim prescribed out off date and adnhere
the s.me. But, 11‘:1 éhe 1nterésts Bf and welfare of land

loosers, the admkmistration'«ﬁas not chooseu to prescribed

g Con td... 2
\bw\t.&%uﬁv t
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CERTIFICATE

This is to Oertify that S, DARAPANENI VENKAYYA

son of VENKATAPPAYYA of Elapmlu village of IbthLp

al,Krishna District possessed an extent of AC‘0.4935 :
cen js and the same was acouired by Spec.tal Deputy hﬂollector;
(I-. ) ViJaYawada, ciuntupaln Wagaon Work Sh"p in ‘I:\wa-’.rd.» ;
No, ]/75, Dt 20..:3..1975 for constmction of Guntupa.]i.ly_ msm
i B‘-agaon Work 5*}91’* , ., o : -
Sd/- XXXXX XXX

l
el
Mandal Revenue Offi ér,
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IN THE LENTRA‘. ADMINI STRATI\JE Tmaum. ;BYDERABAD BENCH: ¢
S AT‘AHYUERABAD. —_— '
' \ ni;.?.a.N 001294 of 197
B'atuaénz | l
0V enkate suara Reg, cos ees _APPLICANT {
- aln d | -
The Genéral %age,ﬁa SLeRailumy, * |

sgmnderabad\ and others . RESPONDENTS |

REPLY STATEMENT FILED ON_BEMALF OF_THE_RESPONDENTS |

13 That 1 anL the Reapondent No, 3 herain snd 1, MNANDAUA ITRI-SHNA

RAD, Son of Sri M, VEERABHADRAL AH, aged 33 years, t;h.tk'i.nf;; as
!
CHIEF WRKSHOP MANAGER, WAGON WORKSHIP, SOUTH CENTRAL RAILU@I\Y,

GUNTUPALLI~521 241, and as such I am well scquainted uith tﬁle
facte of the case. 1 am filing this reply statemeént on my lfllehalf

as well as on behalf of other Respondents asl am autmriset? to

| |

2, 1 s=ubmit ‘that I have -Fead the contents of O.Ah. filed by the

do 330‘

applicent danyl each and every sllegation snd everments made ‘therein

except tho s uhzch are apeca.flcally adm:.tted here under, The

appla.cant is pnllt to str;.c*.: pmof of allegatmna and avemant\

[ N

The R A. does llsot ch.sclose any valid and gibstantial gmunds\ for

the grant of r&llaf prayed for and itis barred by llmlika.i‘-laml':l.
l

3. 1Iltis peanent to submit at the outset is that the object

of promaing emplo ymént to the land digplaced families is tmanab].e .

the family to tide over the sudden crisis which the fam:.ly fa_ces
at the time of acuiring lend end to relieve the family from lthe
financial trouble 8. A dBcz.ssi.nn was taken to provide jobrs to) the

di splaced fanily with a viev to rehabilitate the evicted femilies

ag a reslt of acquisi tion of land for Wagon Work shop at G_I-In"ti.t.lpalli!o'

As thers were np guidselines for providirg jocbs to the land 1dser.

the Geperal I‘lan‘ager/sﬂuth Central Railway (R.I) prescribed carta:.n

181: P ages
Corres, §

‘ mrmfgady #Teetd .
l Wﬁ/ \ /£ GON WORK SHOP |
Trefe, "o . ¥ ®, ¥ 7 -
l i s ¢. RLY, GUNTUPALLL |
l ‘QI MI, . contd..—.ibz
| |

o 1 93
/\>(- Chief WGEPQN’EN '\%”““E“&

| - i
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l Page ... 2 - & C? \

n0 1M 5. SUJ‘squently Rsilway Board isased Lr.N n.E/NG/ﬁ/BZ/PCM/QS

datad 3L1L1982/L1_198 nrescribing certain g;ide.llnp:% for the

rehabil:.ta on of pBI.‘SOI'la who s lands were acquired for Establi she

men{ pmjacts and Workshops, 1 t is a welfare mea=aure on lbehalf of

Respondent Reiluays.

4/ 1tis further submitted that the condition.3 of Railuey Bpard' s

letter dt.3%12-82/1- 163 prescribed limitation that the Ui spen st

tion chould be limited to requirement made from outaide in direct

recrui tment categories and uithin a period of 2 years frnt;ln the Pirst

s . . | :
recrui tment or from the scquisition of land uhichever is later,

of
te of land in R, S;.No. 19/3 was acquired on 21..& "75 for

5, Ip reﬁy. to Para-6(e) it ie submitted that an extent
Ac.~u.49% c

the mnstmcj“tmn of Wagon workshop at Guntupally from Sri uénkayy;a,

| ‘
the father of the applicant, The land acquisition Bff’;c‘exl: passed

Auard Ng.5/7| on 21..6..'75 end paid compensation,

B in rEpL.y to Para-6(c), it is submitted that the app]JLcant‘s

contention tEt the applications were callsd for in July, i1985 f rom

the land di spleced persons is not correct, The date of Birth of
tha applicant is 17..8..._'73." Thg applicant attasinad majoriltlglr mrit';gi
the year 1991, The contention of the applicant that he has submi
tad applicad‘.on as soon as he became major is not correct as the

applicant hag attained majority in 1991 and he has wbmi tt%ssd appliew
cation unly'iTn the month of Aug.1991 i.e., 6 years after attaining
majoritye ‘ |
7« Itis furt.he:; s;bmittgd that the acquisition of land, ti;w of fer.

ring of jobs|and last date for receipt of applications etc., in ths

Wagon l@hrkshop at Guntupall:. was completed prior to the 1sl=uanca of

the Rly.Board's letter dt. 34 12-82/ 1. 483 ,

For the [regeons stated above,shere are no merits in the 0 «f.,

it is therefopre prayad that this Hon'ble Tribunal mey be plessed to
dieni ssed the| 0 .A. with costs.

WRY ETNIE] TEET

2nd&'LastPa\r;es ENEAL R S A
Corres s 1 WAQDEQU@@‘{HSHF"/\

_‘LEEIE_IEAIIQN__ R Fo2 !I?@""’e S
Solemnly affirmed and signed on this the dgfﬁ-*:\m.{”‘ ‘
November 1997

at YAGON |
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CENTRAL ADMINIéTRATIVE TRIBUNAL,
HYDERABAD BENCH. : AT HYDERABAD.

0.A.NOJ1294 OF 1997,
Date of Decision:

21ST NOVEMBER,1997.

BETWEEN:

D. Venkateswar Rao K : .+ APPLICANT
AND

1. The| General Manager,-
South Central Railway,
Rail Nilayam,Secunderabad.

2. The| Chief Personnel éfficer,

South Central Railway,

Raill Nilaya, Secunderabad.
. 3. The Deputy Chief Mechanical Engineer,
Guntupalli Wagon Workshop,

South Central Railway, ,
Guntupalli, Krishna bistrict. .. .RESPONDENTS

Counsel for the applicant : Mr. P.Krishna Reddy.

Counsell for the Respondents : Mr.C.V.Malla Reddy.

CORAM

THE HONOURABLE SRI H. RAJENDRA PRASAD,MEMBER(ADMN.)

.OR D E R,

(Per an‘ble Sri H.Rajendra Prasad, Member(Admn.)

1. Heard Mr. P. Krishna Reddy for the applicantqand
Mr. C.,V.Malla Reddy forfthe Respondents. ‘

2, It ié submiteted that in respect of providing
appointment to one ’meﬁber of a land—iosing familY% in
connegtion with the establishment of Carriage & Reééir
Workshop at Settipalli and Guntupalli, the S.C.Raifway

Headguarters have now taken a decision to extend the

C¥4&§ :| o .




‘3.

dead-1]
candids
of all

condit]

Dt.14.

him.

the 0.1
the dg

decideq

course,

4-

applics

ine for submission of applications from eligible

ates upto the end;of December,1997. The candidature

t

such candidates would be examined subject to ustal

lons governing the scheme. Mr.C.V.Malla Re?dy

: producIs a copy of leetter No.P-263/Mech/TYPS/18/Voli1IV

1.97, which confirms the above disclosure made?by

In view of this submission, nothing survives in

A. The petitioner may submit an application witbin
i as per the rules of the scheme in the norﬁal

Any further litigation arising out of non-

. submission by an eligible candidate, of a proper

ition before the last date fixed for the purp&sq

shall not be entertained.

K3M.

Thus the 0.&. is disposed of.

N

(H.RAJENDRA/PRASAD) |
MEMBER (ADMINISTRATIVE):

’—4?@;}_

[

ite prescribed which would be scrutinised énd'

Dated the Z2l1st November, 1997 '
Dictated in the Open Court. Rﬁﬁ .
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- I Court,

TYPED BY: . CHECKED BY;
COMPARED BY: APPROVED BY: b

IN TEL CENTRAL ADMINISTRATIVE TRIBUNAL -
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JUSTICE.
VICE-C RMAN

d

.,--—""‘__' .
THE HON'BLE MR.H.RAJENDRA PRASAD :M{A)

natEpe. (] nlad

ERDER/JULGHENT,

‘M.plu, /RA: ,/CA"’A-NOQ L]
in

ORelos 1Qa ]cn

T.A.No. (WQP. )

s T e a2 A e e

Admitted and Interim directions issued,
| | b
Allowed 3

Disposed of with Directions.

Disnfi ssed,

Disiswed as withdrawn
Disnlissed for gefault
Ord reé/Rejedted
No,order as to cOstsg.

’ %r:}aw‘"'.-,. &‘Tinm, |
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- 2 0EC 1oy
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